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CEMTRAL ADHMIWISTRATIVE TRIBUMAL, FRIMCIPAL BENCH

08 Mo . 155/2002
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Mew Delhl, this loth day of January, 200

Hon*ble Shri Justice ashok agarwal, Chailrman
Hon'ble Shri S.K. Agrawal, Member(A)

Dr. D.P. Singh
Senior Scientist(Crop Production)
Dte. of Whaat Ressarch

‘ICAR), Maharaja Agarsen Marg
Karnal (Harvana) .. - fApplicant

(By Shri 5.M. Garg, advocate)

WEIRUS
1. Director General
Indian Council of Agricultuiral Ressarch
Kirishl Bhavan, MNew Delhi
2. Director
Dte. of

Wheat Resaarct
{(ICaRY, HMaharaja agar
Karnal (Harvana)
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[ r'i\..}\. Sharma

rincipal Scientist (Flant Pathology)
t&. of Wheat Ressaroch

ICAR), Maharaja Agarsen Marg

arnal (Harvana) - espondents

ORDER (oral)
By Shiri S.K. Agrarnal

" The applicant is a Senior Scisntist in the Dte. of
Wheat Research, ICAR, Karnal. Respondents vide letter

dated 14.12.199%2 advertised the post of Principal
scientist (Rlant Pathology) at Dte. of Wheat Researonh,
Farnal. Thers wWas only one post to bs Tilled up.
Spplicant as well as ancther Scientist Dr. Ak, Sharma
Respondent No.d)  applied for the sald post. Fuir-ther,
. - A ;. y

he post was being filled ;' direct recruitmant. The
Selection Board, after an interview, prepared a panel In
which Di. Sharma was placed. at  Sl.mo.l while the
applicant was placed at S1.H6.2 in the pansl. This pansl

Was dirglkit o 24.1.2001.
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2. The applicant has submitte s that validity of  the
manel iz Tor only ong Yedr j.e.upto 23.1.2002. In the
meanwille, raspondents had ciroculated & Carasts

sdwancemnsnt Scheme for IRS 356 entists wids circular dated
17.7.2000. The minimum length of servics Tor eligiblity
o move into the grads of Principal Scientist From Genior

it was Further presocribed that
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in addition to the sanctionad post of Principal
aeientist, &as per cadre str ength already Tixed, promotion
Wwill be made From the post af ar. Scientist to the post
afF Principal Scientist atter 8 yvears of service as wenlor
sojentist. Respondent Mo.d Dir. aharma also applied for
promotion under the Career advancement Schems and he was
salected by order dated F1L.7.2001 while ha was promoted
From 27.7-.19%8 when the Career gavancement Soheéme Came

inta aeffect.

3. The applicant hasg submitted two representations o
the respondents, First one on 12.92.2001 (P/8) and the
second  on 53.1.2002 (P/10), which have not vat  baen
dispo&ed of by the respondents. Learned counsel for the
applicant has prayed that the applicant would be
satisfied if his representations are dispased of by R-1
and the panel prepared On 2d.1.2001 be kept alive S0 that
the applicant may gelt a chancs of prmmotimn to the grada
of  Principal Sclesntist under. direct recruitment guota

which post has already been vacataed by R-d.

4. after hearing the lsarned counsel For the applicant,
we are of the wiew that interests of justice would bea
duly met if directions are lssued to the respondents  to

spose  of the representations af  the applicant LY
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passing a reasoned and speaking order, within 8 weeks
from the date of service of a copy of this order. We do

8o accordingly. Further, the pansgl may also be  kKept

bl

alive till the post is Ffilled by direct recruitment.

&, With the aforesaid observations, the 04 is  Jdisposed

2

af  at the admission stage even without iszus of notice.
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There iz no order as to oosts.
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(S.K.Agrawal)
Member (&)




